NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH, MUMBAI
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CORAM: Present: SHRI M. K. SHRAWAT
MEMBER (J)
ATTENDENCE-€UM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF

THE NATIONAL COMPANY LAW TRIBUNAL ON 17.04.2017
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ORDER
C.A. No. 314/2013 in C.P. No. 108/397-398/CLB/MB/MAH/2013

1. The Learned Representatives of both the sides are present.

2 It is informed that the Affidavit-in-Reply of Respondent Nos. 1 and 2 is on
record. The Learned counsel of the other side seeking time to file Rejoinder,
hence, directed to be filed on or before 20.05.2017. To be listed for hearing
on 13.06.2017.
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M.K. Shrawaf
Dated: 17.04.2017 Member (Judicial)
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